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MIN"'STRY OF EXTERNAL AFFAIRS

NOTIFICATTONS

New Delhi, the 29th Mall 1067
0.8A 869.-In exercis« of the T"OWf'rq rnnfprred bv !'e("Hon 23 of the Passports

Ordinance. 1987 (4 ot 1967), thf' Central GovE"rl1ml"nt hereby makes the: following
rule. to amend the Passports Rules, 1967, nnmely:-

1. These rules may be called the Passports (Amendment) Rules, ]967.
2. In the Passports Rules. 1967, in rule 12, alter the wnrds and figures

"column 2 thereof", the following shall be inserted, namelyr-c-
"and every IJUch appeal shall be filed within thlrty davs of the date on

which the order Bought to be appealed against is communicated to
the appllcant",

[No. VlJ!Ol/26/67-VOL. Ill.

New Delhi. the 38th. Ma).J 1967
0.8.8. 810.-1n exercise of the powers conferred bv section 21 of the Passports

Ordinance. 1967 (4 of 1967). the Central Government, belnz or the opinlon that
it is necessary tn the 'public interest so to do, hereby exernnts the cittzens of
India from section 3 of the said Ordinance in BO far as the said Section relates
to their departure from India ~c:; seamen, holding Valid Continuous Discharge
Certificates Issued in this behalf.
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